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COMMERCIA L INSURANCE

WITH YOU ALWAYS

BUSINESS GUARD - COMMERCIAL

Plate Glass Rider
Attached to and forming part of Business Guard-Commercial Policy No.

Notwithstanding anything contained in the Policy or any of its Endorsements or Riders hereto, it is agreed and
declared that in consideration of the full agreed premium being paid by the Insured to the Company the
following Coverage Section is included under the Policy effective the date stated herein. Subject always to the
terms and provisions including the General Conditions and General Exclusions of the Policy and all
endorsements thereon.

COVERAGE SECTION G (Plate Glass)
any Plate Glass described herein be accidentally Damaged

CONDITIONS
1. The Insured shall take all due and proper precautions for the safety of the Plate Glass insured.

2. The Insured shall give the Company immediate notice of all or any circumstances which materially affect
the risk covered by this Policy and in particular if any alterations be made to any of the insured Plate Glass
or its framework or if any repairs or alterations take place in or about the Insured Premises or if the
Business of the Insured changes or ceases or if the Insured Premises shall become unoccupied.

3. All insurance insofar as it pertains to an Insured Premises shall cease immediately upon the fall or
displacement by any cause of the building in which the whole or part of the Insured premises are located
or upon the occurrence of any event that either damages such building or renders the Insured Premises
either exposed or inaccessible unless due written notice has been received by the Company from the
Insured requesting continuation of the insurance and the Insured has paid such additional Premium as
may be deemed necessary by the Company with due regard for the increased hazards.

4. Upon the happening of Damage the Sum Insured shall stand reduced by the amount of such Damage. The
Sum Insured shall be reinstated only upon the Insured paying to the Company the pro-rata premium for
the unexpired Period of Insurance from the date of such Damage to the Expiry Date of the Policy for the
amount of such Damage.

5. If at the time of any Damage, the Plate Glass (inclusive of, if insured, any lettering or ornamentation and
Jor any surface treatment or surfacing thereon) hereby insured be collectively of greater value than the
Sum Insured thereon then the Insured shall be considered as being his own insurer for the difference and
shall bear a rateable proportion of the loss accordingly. Every item if more than one of the Policy shall be
separately subject to this Condition.

6. If at the time of the happening of any loss or damage covered by this Policy there shall be subsisting any
other insurance of any nature whatsoever covering the same, whether effected by the Insured or not, then
the Company shall not be liable to pay or contribute more than its rateable proportion of any loss or damage.
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EXCLUSIONS
The indemnity granted shall neither extend to nor cover :

1. Damage arising directly or indirectly from or in consequence of fire, heat, gas, lightning, explosion,
burglary (or attempt thereat), storm (understood for the purpose of this insurance as any action of wind or
any thing carried by it), flood, inundation, earthquake, strike, riot or civil commotion.

2. Damage arising from the Plate Glass being worked upon in any manner or during its removal or
replacement or arising out of or in course of alterations to the Premises.

3. Frames or framework of any description or the cost of removal of any fittings, fixtures or other
obstructions.

4. Scratched, cracked or imperfect glass

5. Damage as a result of faulty workmanship and/or defective design of frames or framework or fittings or
fixtures of any description.

6. Costs of recreating any glazing and/or lettering and /or ornamentation and /or any surface treatment or
surfacing on the Damaged Plate Glass unless such is specifically declared for insurance hereon.

PERILS SPECIFIED
Accidental Damage (“Damage” as hereinafter defined) by any cause not excluded by the Policy.
Definitions

Plate Glass shall mean completely and securely fixed flat glass within the Insured Premises (including Plate
Glass of display/show windows of the Premises) and described in the Schedule excluding its glazing and/or
lettering and /or ornamentation and /or any surface treatment or surfacing unless specifically described and
declared for insurance. Plate Glass shall not include

- external signboards but if specifically declared can include Plate Glass of doors to the Premises

- glass that constitutes or is part of the building facade.

Damage shall mean sudden and accidental fracture visible to the naked eye extending through the entire

thickness of the Plate Glass and shall not (unless specifically declared herein) include

- any other disfiguration or damage to the Plate Glass

- any disfiguration or damage only to the glazing or lettering or ornamentation and /or any surface
treatment or surfacing thereon.
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